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Open COur_!: 

CENTRAL ADMINI STRATIVE TRI BUNI'. L 
Ar ... r.Afli\BAD BENCH . 

ALIAH\BI\D 

Contem~t 2£ Court Petition N~·~~o~ ~~! 
' 

In --
orig ina! Af pli£ation ~.1145/9~ 

Alla ha bad this the 17th day of July, 2003 

• 

Hon' ble Ma j Gen K.K. Srivastava, t-tember (A ) 
Hon' ble Mr .A!..IS.:_~l!i!tnagar, Member (JL 

R~K. Sharma s /o s ri B. P . Sharma , R/o 272, Gali 
Ghoria n Chabbai sare illy, Present ly is working 

as Chie f section supervisor(TR) Since 26.05.95 

Bareilly in G.M. Tel e com Office CTO COmpound 
Bare illy cantt. 

Applicant 

By Advo~ate Shri R.~ Pathak 

1. 

2. 

' 
Ver s us 

S.p. Kalsi. Chie f General Managee Te l e com 
(CGMT) u.P. Circle( Ea s t) Lucknow(U.P.). 

Ashok Kumar, Chief General Manager Tele com 

(C.G.M.T.)U.P. Circle(Bes t) DehradunlUttranchal) • 

Opp.Parties/Contemners 

0 R DE R 

By Hon' ble Maj Gen K~!._Srivastava.MemlEr(A) 
This contempt application alongwith delay 

condonation application no.2820/02 has been filed 

for punishing the r espondents fbr wilful disobedience 

of the order of this Tribunal dated 16.07.2001 passed 

in o.A. No.1145 of 1999. 

Th i s matter perta ins to Bharat sancha r 

Ni gam Ltd. (a.s .N .L. ), a newly constituted couporation. 
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Since no noti f ication ha s oeen issued under 

Section 14(2) of the Administrative Tri bunals 

Act, 1985 , this Tribunal has no jurisdiction to 

enterta in the cases pertaining to a . s .N.L The 

l ega l position i s well settl ed by the Division 

Bench Judgments of Hon ' bl e Delhi High Court in 

Ram Go pal Verma ys . Union of Indi a and Others 

A.I.S .L. J . III(l)352, a nd Hon'ble Mumba i High 

CoQrt in B. S . N.L. Vs. A. R. Patil 2002(3) A. T.J.l. -
In v iew of the above , the contempt pe tition i s not 

mainta ina bl e . The not ice s is s ued earlier , are 

d ischa r ged . 

v 
t1emrer (Er) 

/M .M .j 
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